
e-FIR No. 015034/2019
State  vs   DL 4SAF 4685

PS Prashant Vihar
13.07.2021

Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic,

the Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC
and  Endst.  No.  373-403/RG/DHC  dated  28.06.2021  that  only  urgent  and  final
argument matters are to be taken up through VC and all other matters are to be
adjourned.

This is an application for releasing of vehicle bearing registration

number DL 4SAF 4685 on superdari.

Present: Ld. APP for the State.

Applicant/Owner KK Verma with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that he has no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari  this  court is  of the

view that the vehicle has to be released as per directions of Hon'ble High Court

of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and laid down by Hon'ble

High Court of Delhi,  vehicle  in question bearing registration number  DL 4SAF

4685 be released to the registered owner by IO on furnishing security bond as

per the valuation report of vehicle on following conditions :- 

1. IO shall  verify  the ownership of  vehicle  from concerned Transport

Authority before releasing the same.

2. IO  shall  prepare  detailed  panchnama  also  mentioning  the  colour,

appearance, make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different

angles and also of the engine no. and the chasis no. of the vehicle.

4. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 575/2018
State  vs   Kavita

U/s 420 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application moved on behalf of applicant/accused

Kavita for compounding the offence.

Present: Ld. Counsel for accused.

Ld. APP for the State.

Put up on 14/07/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



e-FIR No. 034816/2018
State  vs   DL 8SBZ 2176

PS Prashant Vihar
13.07.2021

Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic,

the Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC
and  Endst.  No.  373-403/RG/DHC  dated  28.06.2021  that  only  urgent  and  final
argument matters are to be taken up through VC and all other matters are to be
adjourned.

This is an application for releasing of vehicle bearing registration

number DL 8SBZ 2176 on superdari.

Present: Ld. APP for the State.

Applicant/Owner Dayavir Singh with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that he has no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari  this  court is  of the

view that the vehicle has to be released as per directions of Hon'ble High Court

of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and laid down by Hon'ble

High Court of Delhi,  vehicle  in question bearing registration number  DL 8SBZ

2176 be released to the registered owner by IO on furnishing security bond as

per the valuation report of vehicle on following conditions :- 

1. IO shall  verify  the ownership of  vehicle  from concerned Transport

Authority before releasing the same.

2. IO  shall  prepare  detailed  panchnama  also  mentioning  the  colour,

appearance, make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different

angles and also of the engine no. and the chasis no. of the vehicle.

4. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 33/2021
State  vs   Ashish Madan

U/s 341/354B/509/34 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number DL 8CP 2028 on superdari.

Present: Ld. APP for the State.

Applicant/Owner Ashish Madan with Ld. Counsel.

Report received from IO perused, wherein IO seeks time to

file reply.

Put up for reply of IO on 19/07/2021.

Copy of this order be sent to applicant and IO concerned through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



DD No. 48 A, dt. 25/06/2021
PS Prashant Vihar

State  vs  Jyoti Sharma

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application for calling status report.

Present: Ld. APP for the State.

Ld. Counsel for applicant.

Status report received.  

Application stands disposed off.

Copy of this order be sent to applicant and status report through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 00075/2020
State  vs   Unknwon

U/s 379 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic,

the Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC

and  Endst.  No.  373-403/RG/DHC  dated  28.06.2021  that  only  urgent  and  final

argument matters are to be taken up through VC and all other matters are to be

adjourned.

This is an application for release the Mobile Phone on superdari.

Present: Ld. APP for the State.

Applicant with counsel.

The  present  application  is  moved  seeking  superdari  of  mobile

phone Make “OPPO F11 Purple” by  applicant.  Counsel for applicant submits

that applicant is the owner of the mobile phone.

IO filed  report. Perused. 

Heard on the application for release of said mobile on superdari

and perused the report of IO.  Keeping in view the facts and circumstances and

the report, the aforesaid mobile phone be released on superdari to its rightful

owner on furnishing  of the Superdarinama of Rs. 10,000/- to the satisfaction of

the SHO/court with the conditions as under:

1. That the applicant shall get the four photographs of the case property

from different angle before release of the same from MHCM/Malkhana.

2. The  MHCM  shall  get  verified  the  invoices/bill/R.C  etc,  if  any  from  the

competent authority.

3. IO shall prepare detailed punchnama mentioning the colour, appearance,

IMEI Number and and other necessary details of the mobile phone. 

4. The photographs should be counter signed by the complainant/applicant. 

Application stands disposed off.

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 21/2021
State  vs   Joginder @ Gattu

U/s 356/379/411/34 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

Present: Ld. APP for the State.

Bail  bond  verification  report  received.   Surety  found  to  be

sound, address stands verified.  Accordingly, bail bond and surety bond is

accepted.   Release  warrants  of  accused  Joginder  @ Gattu be  prepared

immediately.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 34816/2018
State  vs   Ali Hussain @ Irshad

U/s 379/411 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This  in  an  application  seeking  released  of  accused  on
personal bond.

Present: Ld. APP for the State.

Sh. MR Saran, Ld. Counsel for accused.

Arguments  on  application  moved  by  the  accused  seeking

release on personal bond heard.

I do not find any merit in the application and for securing the

presence of accused, he cannot be released on personal bonds.

Hence, application stands dismissed.

However, on request of Ld. Counsel for accused surety amount is

reduced to Rs. 5,000/-.

Accused is directed to furnish the surety bond in the sum of Rs.

5,000/-.

Order dasti.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021



FIR No. 583/2018
State  vs   Kapil Mohan Aggarwal

U/s 406/420 IPC
PS Prashant Vihar

13.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only

urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

File  taken  up  today  on  application  moved  on  behalf  of
accused for change of surety.

Present: Applicant/accused Kapil Mohan Aggarwal with Ld. Counsel.

Surety Sanjay Aggarwal in person.

Proposed surety Prekshi Agarwal in person.

Ld. APP for the State.

Application  for  change  of  surety  is  moved  on  behalf  of

accused.

Heard. 

Considering the reason stated in the application, application is

allowed.

Fresh surety bond furnished.

Let same be verified through SHO concerned.

Put up for report of SHO on 14/07/2021.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/13.07.2021


